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ORIssA REGULATION 1 oF 1997

TA E ORISSA SCHEDULED AREAS TRANSFER OF IMMOVABLE PROPERTY
(BY SCHEDULED TRIBES) AMEN DMENT REGULATION, 1996

[Received the assen: of the President on the 14th arch 1997, first published in an extraordinary issue
of the Orissa Gazette, daged the 27th March 1997)

A
|
¢ REGULATION

TO AMEND THB ORISSA SCHEDULED AREAS TRANSFER OF IMMOVABLE PROPERTY
(BY SCHEDULED TRIpES) REGULATION, 1956

< Whereas it is expecient to amend the Orissa Scheduled Areas Transfer of

3 Immovable Property (By Scheduled Tribes) Regulation, 1956;

: Now, therefore, in exercise of the powers conferred by clause (a) of sub-pa ragraph

# (2) of paragraph 5 of the Fifth Schedule to the Constitution of India, the

) - Governor of Orissa is Pleased to e the following Regulation in the Forty-
. Seventh Year of the Republic of India:;

Short title 1. This Regulation may be called the Orjssa Scheduled Areas Transfer of
Immovable Property (By Scheduled Tribes) Amendment Regulation, 1996.

of Tribes) Regulation, 1956 (hereinafter re erred to as the Princiral Regulation), in Orissa
Section 2. Gection 2,— | gg%ullggg.n

Amendment 2. In the Orissa Scheduled Areas Tansfer of Immovable Property (By Schkeduled
|
() after clause (g) the followingfausc shall be inserted, namely : -.

“@a) “classes of land” means

Class I—Irrigated land in whic two or more crops (i) were, in any .
year within a period of three years before the commencement of
the Orissa Scheduled Areas Trapsfer of Immcvable Property (By
Scheduled Tribes) Amendment Reguiation, 1996, grown or (#) can
be grown in a Year;

any year within a period of three years before the commencement
of the Orissa Scheduled Areas Transfer of Immovable Property
(By Scheduled Tribes) Amendment Regulation, 1996, grown or (1))
can be grown in a year;

Class ITI—Irrigated land in wﬁch not more than one crop () was, in

Class Ill—Land other than jrr ated land, in whijch paddy (i) was, in
- ' any year within a period of three years before the commenccment
Lo of the Orissa Scheduled Areas Transfer of Immovable Property

4 (By Scheduled Tribes) Am dment Regulation, 1996, grown or (if)
. can be grown in a year; |
il !
Class IV—Any other lapd. |
3 EXxplanation—For the purposes of this clause—

(D tanks, cocoanut gardens and orchards (except orchards growing
banana) shall be deem 'd to be Class IIT land; and .

(#) the expression  ‘“year” shall mean the agricultural year
Commencing on the ﬁrst}day of April’;

(#) the existing clause (a-1) shail be re umbered as clause (ab) ; and
(#i) after clause (e), the following clause shall be inserted, namely:—

|
‘(e-I) "standard acre™ means the nit of measurement of land equivalent to

one &cre of Class I land, one|and one-half acre of Class IT land, three
acres of Class III land or four and one-half acres of Class IV land,

Explanation—For the purposes conversion, one acre shall pe equal to
04047 hectare’.
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Amend;ncnt 3. In section 3 of the prin¢ipal Regulation,—
[»)
section 3. (i) in sub-section (1), aftet the second proviso, the following proviso shall be

ingerted, nantely :—

«Provided also that a member of a Scheduled Tribe shall not transfer any
Jand if the total extent of his land remaining after the transfer will be
reduced to less than one standard acre.”;

(#i) in sub-section (3), for the words «Board of Revenue” the words ‘‘Revenue
Divisional Commissioner” shall be substituted ;

(iii) after sub-section (3), the following sub-s¢ction shall be inserted, namely :—

“(3-a) (i) Any order passed by the competent aathority under sub=section (1)
or under sub-section (2) may within a period of five years from the dat®
of such order be revised, either on own motion or otherwise, by th¢
Revenue Divisional Commissioner if the order was passed by th€
Collector and by the Collector if it was passed by any other competent
authority, after giving the parties concerned a reasonable opportunity

of being heard :

Provided that o order shall be revised under this sub-section if an appeak
against such order has been entertained under sub-section (3).

(i) For the purpose of fevising any order, the Revenue Divisional Commi-
ssiener of, as the case may be, the Colleotor shall follow such procedure

as may be prescribed and shall have power to call for and examime the

records of the proceedinge wherein such order was passed and pass such
order as he deems fit.”; and

(iv) in sub-section \#), for the words, brackets and figure “the provisions of sub-
section (3)”, the words, brackets and figures “any order passed under sub-
section (3) or sub-section (3-a)” shall be substitated.

Amendment 4, 1n section 7 of the principal Regulation, in sub-section (1), for the words *‘two

“ ctio(:If 7 hundred rupees®, the words “two thousand rupees” shal be substituted.

Amnd;mn‘ 5. In sectiom 7C of the principal Rpgﬁlaﬁiob, in clawse (@), after the word

mtib: 1C. “transfere’e”. the wo.rds' “or any person claimirg the right to the property through the
‘ transferee” shall be inserted.

Insertion of 6. After section 7D of the principal Regulation, the following section shall be

5 section  jcerted, namely :—
Bar of «7E. No Civil Court shall have jurisdiction to try and decide any guit or procee-

-“";‘ic‘idviﬁﬁm‘ ding so far as it relates to any manner which any officer or other competent authority
Courts. is empowered by or under this Regulation to decide.”,

e



